
n. ...,..... MbHtt el owoe 
... lllmll&r7 (Dri ktllb OUadna) : 
(a) Our imports from and uporta ~ 
Atghaniatan durlnJ the January-April, 
1968 period, w ere valued at RI. 1n· ti 
laldu, and Rs. 83.88 lalths, rnpec
UV.ty. 

( b ) The trade is on the increue u 
compared to the January-April, 1957 
per iod. 

(c) A Trade Asreement wu con· 
eluded with the Government of 
A.f1hanl1lan on 10th J uly, 1958 which 
p l'ovldes for a ba lanced t rade between 
the two countrieB and In dia part ici
pated in the International Exhibition 
he ld in Kabu l in Ausust . 1958. 

Ellport of lDd1aa Can 

-tot. Shrl P. K. Deo: Will the 
M inis ter of Commerce and ladutrJ 
be plNaed io 11at.e: 

(a) t he a mount of .lo'oreign Ex· 
change t•arned during the last year by 
the export of Indian cars ; and 

(bl 1ht• 11:.mes of the count r ies to 
w h 1<.>h th~!: C'al s wer<' expor ted 't 

The Mlnl.,&er or llldustey <Sb.rt 
Manubhal Shah>: 1 u ) No t·ommercia l 
expor t ~ of car s appear to have been 
mall« 111 tht• y t•iir 1957. 

( U) r~i. not ar1:<e. 

Unemplored Eu~ttring Gradaates 

"912. Sbrl \'ajpa)'ee: Will the Minis
ter of Labour :and t:niplo7ment be 
p kast>d to ~tale: 

(O) whether it 15 a fact that a lar ge 
number of ~gmeermg graduates a1e 
at present un<.>mployed ; 

( b) if so, their n umber ; and 

f<') the steps taken to provide them 
""'1th employment ? 

The Deputr Minister or Labour 
(8hrt Abld AU> : la) and ( b). A t t he 
end of l une. 1958, 542 engineering 
,ndu.ates were regi&tered with the 
Employment Exchances. 

(c) They are likel,y to ftJld employ
ment under the varioua d.evelopmenl 
projeda being implemeniied under the 
P lan. 

Propertr Rlcht.1 for &ela.edaled Caa&el 
Ud other 8-aw .... C1-

•t1J. Ch. llanblt Slncll: Will the 
Minister of llehabUllaUon aDd Mis»
rtt7 AJraJn be pleased to a~t.e: 

(a) whether lt 1s a tact that the 
Rehabililation Minis try bas a dvised ~ 
Punjab State G overnment to confer 
p roperty r ights to thf: local members 
of Sch~·dulcd Castes and other Back· 
wurd C!u!<sl's on payment of nominal 
price for the residential a1t<:s under
neath the hou~es const ructed a nd 
occupif'd so far b y them in the rural 
areas ot thc PunJab S tate; and 

l b ) 1f so, whether the Min istry is 
sa l i~lled with the progress mad!' so 
fa r 1n the implementation of the 
sch1:me? 

The Minister or RehabWtatioD and 
MlnorttJ A.ITaJrs <Shrt Mehr Chaad 
Kh:\nna ): Ca) Certain inslructions 
have b~·cn issued m regar d to the dis· 
po~;i l or ru ral houses in the occupat ion 
or 'Kam ms• in P un jab. 

<b> T hen · has not been much pro
l(rN;; b•'cau5e certain d ifficu lties in 
rc i:ard to the pr1c<' oC the land on 
which th ('<C houses s tand had arisen. 
T ht·sc arc bemg resolved and i t ir 
expected t hat th~ p;ogress now will !:le 
rapid 

Import of Glu." Cbalem 

• 919, Shrl S iva Raj: W i ll the .Mims-
t<'r ot Commeftle and ladllllU'y be 
p lral<ed to state: 

{a ) whet her it is a fact that accord
m i: to the import policy a nnounced 
d uring the January-June, l95i Licens
in ,q period the import of glass chatons 
was banned ; 

( b ) how much s tock ot class chaton~ 
is at present u-ailable in the country 
a nd for what period it can mee~ ~nr. 

n<'eds of the country; 
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(c ) whether Government have de
tided to permit the import of glass 
chatons;

(d ) if so, the reasons therefor;

(e j how much quantity of glass 
chatons is proposed to be imported; 
and

( f )  whether the policy of importing 
glass chatons will continue for some
time or it w ill be a purely temporary 
measure?

The Minister of Commence (Shri 
Kanungo): (a) Yes, Sir.

(b ) Precise information is not 
available.

(c) Under the current import policy, 
import of glass chatons is allowed only 
under Export Promotion Scheme Such 
Imports are allowed for value equal 
to 5 per cent of the value of exports 
of imitation jewellery containing 
glass chatons

(d ) To piomote export trade

(e ) No import licence has been issu
ed to any private firm during April- 
Septerrber, 1958 (upto 5th July, 1958) 
An export promotion licence for a 
value of Rs 1 25 lakhs has, however, 
been issued to the State Trading Cor
poration with the assurance that a 
licence for a like value will be issued 
each quarter for three more quarters.

( I )  The import policy foi gla*' 
chatons for the next licensing period 
other than the licences promised to 
State Trading Corporation cannot be 
anticipated at this stage.

Weekly Off to Port Workers at 
Calcutta

*8*3 Shri Anthony Piilal: Will the 
Minister of La bear and Employment
be pleased to state:

(a ) whether at the Calcutta Port, 
shore and stevedore workers arc 
granted weekly off with pay; and

(b) if so, the stepstaken to extend 
this scheme to the chore and stevedore 
workers employed at the ports of 
Bombay and Madras?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Shore vtorhsnt
The minimum guarantee of Rs. 92-8-0 
per month to the permanent shore 
workers Includes wages for the 
weekly off-day. The secondary gang 
porters of the Calcutta Port Com
missioners are allowed a paid weekly 
off after 8 consecutive days of work.

Stevedore workers: Reserve Pool 
workers get a paid weekly off if they 
work for 6 consecutive days.

(b ) Shore workers: The shore
workers in Bombay are given weekly 
oft on sunday, for which no separate 
payment is due or made. In Madras 
the permanent shore workers are 
allowed a paid weekly off.

Stevedore workers The Bombay 
and Madras Dock Labour Boards do 
not give any separate payment for 
weekly off-days This is a mattei 
within the discretion of the Dock 
Labour Boards
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